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S h r i  M . S . G u ru p a d a tw a m y : May

I know what aaion the Goveriunem of Irdia 
have taken to reahse this anioui.t either 
from the company or from the Government 
of Japan ?

S h r i  K a r m a r k a r :  It was decided
that the loss to the Government of Madras 
should be made good to them out of the 
vested assets of the Japanese firm. Orders 
have been issued accordingly.

Shri M. S. Gurupadaswamy: What 
would be the amount of the assets of this 
firm?

Shri Karmarkar: 1 should like to 
have notice as to what the exact amount 
would be.

Shri M. S, Gurupadaswamy: May
I know whether the Government of Madras 
has asked the Government of India to take 
steps to move the Government of Japan 
in this matter and the people concerned 
with this company to make good the whole 
amount ?

Shri Karmarkar: I am not aware 
of any such tiling.

Tyre Factory

*287. Shri Chandak: Will the
I Minister of Commerce and Industry be

pleased to refer to the replies given to sup- 
plementaries to Starred Question No. 2373 
on the 29th September, 1955 and state:

(a) whether it is a fact that Govern­
ment have received a proposal for the sett­
ing up of a tyre factory; and

(b) if so, whether Government pro­
pose to grant any special facilities (financial 
or otherwise) to this concern as per recom­
mendation of the Tariff Commission?

The Minister of Commerce and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): (a) Yes, Sir.

(b) It is premature to say anything 
more about it since the proposal is still 
under consideration.

Shri Chandak: Is it a fact that an 
application for a new tyre factory is pending 
for over a year and that is because the Govern­
ment are insisting in having the factory in 
the south ?

Shri T. T. Krishnamachari: I do
not know about that. There is certainly 
s demand from Travancore-Cochin for a 
factory in that area. But, so far as the parti­
cular application is concerned, if that is the 
application 'which the hon. Member has in 
mind, that was an application which was 
received in May.

Shri Chandak! Is it a fact that a 
foreign combine has .agreed to set up a 
factory in the south?

Shri T. T. Krishnamachari: No*
foreign combine has yet been approached 
to set up a fatory in the south.

Shri A. M. Thomas: May I enquire
which concern has made the proposal and 
what exactly is the nature of the proposal?

Shri T. T. Krishnamachari: At
the present moment, we may or may not 
accept the proposal. At percent, I would 
like to have permission of the Chair not to 
divulge the names.

Shri V. P. Nayar: May I know 
whether, in view of the alarming details, 
of concentration of monopoly ir. certain 
foreign firms in the matter of production 
of rubber articles, as detailed in the I'ariff 
Commission’s report recently laid before the 
House, it is in the contemplation of the 
Government to start a Government-owned 
faaory for the manufacture of articles from 
rubber at a place which is best suited for 
that?

Shri T. Tt Krishnamachari: If my
hon. friend wants me to acccpt what he 
states as the cause and effect* I am afraid 
T do not feel the same way.
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